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xiii) Tele-friendship advertisements carried by newspapers across the country inviting general 
public to dial the given number for 'entertaining' talk and offering suggestive tele-talk tend to 
pollute adolescent minds and promote immoral cultural ethos. The Press should refuse to 
accept such advertisements. 

xiv) Classified advertisements of health and physical fitness services using undignified languages, 
indicative of covert soliciting, are violative of law as well as ethics. The newspaper should 
adopt a mechanism for vetting such an advertisement to ensure that the soliciting 
advertisements are not carried. 

xv) Advertisements of contraceptive and supply of brand item attaching to the advertisement is not 
very ethical, given the social milieu and the traditional values held dear in our country. A 
newspaper has a sacred duty to educate people about precautionary measures to avoid AIDS 
and exhibit greater far sight in accepting advertisement even though issued by social welfare 
organisation. 

(xvi) Employment News which is trusted as a purveyor of authentic news on government jobs 
should be more careful in accepting advertisements of only bonafide private bodies. 

(xvii) While accepting advertisements of educational institutes newspapers may ensure that such 
advertisements carry the mandatory statement that the concerned institutes are recognized 
under the relevant enactments of law. 

xviii) Advertisements play extremely vital role in shaping the values and concerns of the present day 
society and as more and more lenient view is taken of what is not the norm, the speedier may 
be acceptability of such matters in 'public perception' but at what cost is the essential point for 
consideration. It should be borne in mind that in the race to be globally relevant we do not 
leave behind the values that have earned India the unique place it enjoys globally on moral and 
ethical plane. 

Setting up of Regional Appellate courts 

†1140. SHRI BRIJLAL KHABRI: Will the Minister of LAW AND JUSTICE be pleased to state: 

(a) whether there is any law under which Government is considering to constitute Regional 
Appellate courts; 

(b) if so, the details thereof; 

(c) when these courts will be established in the country; and 

(d) the features of these courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY):(a) No, Sir. 

(b) to (d) Do not arise. 

†Original notice of the question was received in Hindi. 




